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_ At the very outset, learned counsal for the
raspondents has drawn our attention to 'an order dated
16.12.2006 at Annexure R/1 and has submitted that the
impugned order ‘ef‘ penalty has beén revoked by the
competent ‘authority and therefore this 0.A. is renderad

"~ infructuous.

From the perusal of the aforesaid order, it is avident

that there was mistake on the part of the authorities

inasmuch a5 two penalties were given on the same

allegation and the same has been now corrected and ajf

arrears also have been-directed to be paid to the applicant

from 25.06.2004 onwards.

_ Keeping in view the subsequent development as
narrated above, the Original Application has . }'andef'ed
infructuous and the same stands disposed of accordingly.
However, it is -scarcaly nacessary to mention that the
respondents would extend the benefits of the order dated
12.2006 (Annexura R/1} as expeditiously as possible. No
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Costs,

R.R. Bhandari ] [ J K Kaushik ]
Jjudicial Member

iR
Administrative Member
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